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FHArMfamfiETE | EMPLOYEES' PROVIDENT FUND ORGANISATION
(YHUERTSTIRAATA / MINISTRY OF LABOUR AND EMPLOYMENT
HA A1 R/ GOVT. OF INDIA
Foddraerdiay / Regional Office,37, Royapettah High Road, Chennai - 600 014
NO.TN/CHN South/50038/Recovery/Div 14/Regl/2021 Dated: 14.12.2021

To

Mr. S SHIVSHANKAR.

Liquidator in respect of M/s. Inspan Infotech Pvt Ltd,
A102, Swaraj [llam, Shreya Block,

Ponni Delta, North Kallanai Road,

T.V.Koil Post,

Thiruchirapalli 620005

Email: shivshanker93@gmail.com

Mob: #94431 41900,

Sub:-Employees Provident Funds and Miscellaneous Frovisions Act, 1952 —
M's. Inspan Infotech Pyt Ltd - Claim in Form C — Forwarded —Reg.

Sir,

The duly filled Form - C along with related enclosures are being forwarded to you under cover
of this letter. The dues as mentioned in Form-C are the statutory dues payable by the defaulter and
the dues determined by the competent authority as per the EPF & MP Act, 1952 Scheme Provisions.
You are requested to condone the delay in submission of claim in Form-C and consider the claim in
full. The delay was due to non-availability of required particulars and also due to pandemic.

It is informed that the EPF dues have to be given first priority over all other debts under Section
I'l of EPF & MP Act, 1952 and sub-section 2 of Section 11 lays down that any amount due from the
employer shall be deemed to be the first charge on the assets of the establishment and shall be paid in
priority over all other debts. The EPF dues does not come under waterfall mechanism under Section

53 of the “I & B Code” as these will not constitute part of the liquidation under Section 36(4) (a) (i)
of I & B Code, 2016.

I wish to urge upon you to consider the relevant provisions and various landmark Jjudgements
given on this subject;

I. The land mark Judgement issued by The Hon’ble Supreme Court of India, in the
case of Maharashtra State Cooperative Bank Lid., vs EPFO [(2000) 10 SCC 123]. In
which it was held that Section 11 of the EPF & MP Act 1952 is declaratory in nature and
gives statutory priority to the amount due from the employer vis-a-vis all other debts and
the sub-section 2 of Section 11 lays down that any amount due from the employer shall be
deemed to be the first charge on the assets of the establishment and shall be paid in
priority to all other debts. The Hon’ble Supreme Court also held that the expression “any

amount due from an employer” in Section I'1(2) of the Act includes the amount of



interest payable under Section 7Q and damages levied under Section 14B. In the said
judgement it was very clearly stated that any amount due includes damages and interest
payable by the employer to EPFO for the delay committed by the employer in the

payment of statutory dues.

. The Hon’ble National Company Law Appellate Tribunal, New .Delhi has given
landmark judgement in the case C.A. No.19 (PB) of 2019 in C.P. No. (IB!
378(PB)/ 2017) between State Bank of India Vs. Moser Baer K_a_ral_nch.an
Union & Anr. which states that EPF dues does not form part o_f liquidation
assets. Your kind attention is drawn to the relevant portions of the
Jjudgments for your kind consideration.

Para 13. From sub-section (4) (a) (iii) of Section 36, it is clear that all
sums due to any workman or employee from the provident fund, the
pension fund and the gratuity fund, shall not be included in the
liquidation estate assets and cannot be used for recovery in the

liquidation.

Para 16. In terms of sub-section (4) (a) (iii) of Section 36, as all sums
due to any workman or employees from the provident fund, the
pension fund 12 Company Appeal (AT) (Insolvency) No. 396 of 2019 and
the gratuity fund, do not form part of the liquidation estate/
liquidation assets of the ‘Corporate Debtor’, the gquestion of
distribution of the provident fund or the pension Jund or the gratuity
Sfund in order of priority and within such period as prescribed under
Section 53(1), does not arise.

In the judgment at the concluding Para no.25 the Hon’ble NCLAT, New
Delhi has explicitly stated as follows,
Para 25. The Adjudicating Authority having come to such finding that
the aforesaid funds i.e., the provident Jund, the pension fund and the
gratuity fund do not come within the meaning of ‘liquidation estate’
Jor the purpose of distribution of assets under Section 53, we Jind no
ground to interfere with the impugned order dated 19th March, 2019.

. The Hon’ble NCLT, Mumbai has given judgement in case of C.P.(IB) 1339
(MB)/2017 between Precision Fasteners Ltd (Through the Liquidator) and
EPFO which states that the Liquidator is directed to pay the EPF dues in
priority to all other claims payable by the Corporate Debtor in liquidation.



Para 40. Regarding Innovative Industries Ltd. Vs. ICICI bank & Ors. (2017
SSC OnLine SC 1025), the liquidator counsel relied upon to say that one of the
important objectives of the Code is to bring Insolvency law of in India under
single unified umbrella with object of speeding up of the Insolvency process.
As to this point, we make it clear that what assets are to be excluded from the
liquidation estate being enunciated in this very Code under section 36 (4)
itself, there won't be any occasion to misunderstand that something has been
weaned out from the liquidation estate. When law itself says under section
36(4), provident fund dues will not become process of liquidation estate, where
is the question of looking at whether the provident authority filed such claim
before the liquidator? Even if a claim is made by provident fund authority
before liquidator, such claim knowingly or unknowingly made by such
authority will not be construed as liquidator is provided with special leverage
to include that claim as part of the liquidation estate. Indeed, under section 36
(4), it is a mandate upon the liquidator to treat provident fund dues as an
asset lying with the corporate debtor and pay off the said dues before
comprising the liquidation estate and this objective will explicit if subsection 3
and subsection 4 of section 36 are read together. -

Para 42. The petitioner/liquidator is directed to pay the Provident
Fund dues from the liquidation estate before distributing the
liguidation estate of the Corporate Debtor to the claimants, to which,
since the Liquidator has to sell the asset of the Corporate Debtor, the
respondents are directed to allow this Liquidator to sell the assets of
the Corporate Debtor and pay off the Provident Fund dues in priority
to all other claims Ppayable by the Corporate Debtor in liguidation.

. The Hon’ble Supreme Court again reiterated this legal provision in the most

important judgement in the case between Organo chemicals Vs.Union of

India, while dealing with constitutional validity of Section 14-B of the Act
held thus:

employer collecting, by deducting from the workers'
completing it with his own equal share and



denied the meagre support when they most need it. This prospect of
destitution demoralises the working class and frustrates the hopes of
the community itself. The whole project gets stultified if employers
thwart contributory responsibility and this wider fall-out must colour
the concept of ‘damages’ when the court seeks to define its content in
the special setting of the Act. For, judicial interpretation must further
the purpose of a statute. In a different context and considering a
fundamental treaty, the European Court of Human Rights, in the
Sunday Times Case, observed:

‘The Court must interpret them in a way that reconciles them
as far as possible and is most appropriate in order to realise the aim
and achieve the object of the treaty”.

What are the strands which make the fabric of 'damages’
under the Article? I have stated earlier that the composite idea of
damages’ includes more than pecuniary compensation. Moreover,
the injured party is the Board of Trustees who administer the Fund.
That Fund not merely loses the interest consequent on the non-
payment but receives a shock in that its scarce resources are Sfurther
famished by employers' default. There is great social injury to the
scheme when employers default in numbers. So the lash of the law
is delivered when its object is frustrated. What is more denunciatory
is the fact that the employer makes deductions Jfrom the poor wages
of the workers (and makes them suffer to that extent) and diverts
even those sums for his private purposes by failing to make prompt
remittances. Thus, default in contributions is compounded by
embezzlement, as it were, Naturally, damages will take an
exemplary character and inflict a heavy blow on the shady defaulter.

I am clearly of the view that damages’, as imposed by Section
14B, included a punitive sum quantified according to the
circumstances of the case. In exemplary damages' this aggravating
element is prominent. Constitutionally speaking, such a penal levy
included in damages is perfectly within the area of implied powers
and the legislature may, while enforcing collections, legitimately and
reasonably provide for recovery of additional sums in the shape of
penalty so as to see that avoidance is obviated. Such a penal levy
can take the form of damages because the reparation for the injury
suffered by the default is more than the narrow computation of
interest on the contribution”.

. The Hon'’ble Supreme Court of India has further strengthened and declared
in clear terms that levy of damages and interest is perfectly valid in the eyes
of law and is legally tenable in the judgement delivered between “Arcot
Textile Mills Ltd., Vs Regional P.F. Commissioner in Civil Appeal No.
9488 of 2013 wherein it was held that
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SCHEDULE I

FORM C
PROOF OF CLAIM BY OPERATIONAL CREDITORS EXCEPT WORKMEN AND EMPLOYEES

(Under Regulation 17 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

14.12.2021
To

Mr. S SHIVSHANKAR,

Liquidator in respect of M/s. Inspan Infotech Pvt Ltd,
A 102, Swaraj lllam, Shreya Block,

Ponni Delta, North Kallanai Road,

T.V Koil Post,

Thiruchirapalli 620005

Email: shivshanker93 @gmail.com
Mob: #94431 41900.

From

The Assistant Provident Fund Commissioner & Recovery Officer,
Employees’ Provident Fund Organisation,

Regional Office, No 37, Royapettah High Road,

Chennai — 600 014.

Subject: Submission of proof of claim in respect of the liquidation of M. Inspan Infotech Pvt
Lid (TN/MAS/50038), 6, Bishop Wallers Avenue South, 1* Floor, Mylapore, Chennai 600 004
(Corporation Debtor) - under the Insolvency and Bankruptcy Code, 2016.

Sir,

I Recovery Officer, hereby submit this proof of claim in respect of the liquidation of M/s. Inspan
Infotech Pvt Ltd. (TN/MAS/50038), 6, Bishop Wallers Avenue South, 1* Floor, Mylapore, Chennai
600 004. The details for the same are set out below:

I.  |NAME OF OPERATIONAL CREDITOR EMPLOYEES PROVIDENT FUND
ORGANISATION, RO, Chennai South

(IF AN INCORPORATED BODY PROVIDE (Represented by Shri. G Dhinesh, Assistant
IDENTIFICATION NUMBER AND PROOF OF provident Fund Commissioner & Recaven
INCORPORATION, IF A PARTNERSHIP OR Officer)
INDIVIDUAL PROVIDE IDENTIFICATION RECORDS*
OF ALL THE
PARTNERS OR THE INDIVIDUAL)

2. | ADDRESS OF OPERATIONAL CREDITOR FOR MPLOYEES PROVIDENT FUND
CORRESPONDENCE ORGANSIATON,

| REGIONAL OFFICE,

! Chennai- 600 014.

| Statutory Organisation under the Employees’
Provident funds and Miscellaneous Provisions
Act, 1952

3. TOTAL AMOUNT OF CLAIM, INCLUDING ANY .
INTEREST, AS AT LIQUIDATION COMMENCEMENT  [Dues under Section 14B & 7Q: Rs.4,039/-
DATE AND DETAILS OF NATURE OF CLAIM Short Remittance : Rs.2,12,201/-

TOTAL Rs.2,16,240/-

!



4. |DETAILS OF DOCUMENTS BY REFERENCE TO Recovery Certificase No.
WHICH THE DEST CAN BE SUBSTANTIATED | L UO.TNROCHN(SOUTH)PDC/S0038/
: , D-1472021 Gazed- 03.08 2021
: 2 U0 NoTN/S0038/'GR2873/Accs2021
" dued: 08042021 &
} | Ledger
| 3. Order No. TNMASI345000500382205
2017 /514735 dated: 22052017 passed
! under Section 14B & 7Q of the EPF &
! MP Act 1952

5. | DETAILS OF ANY DISPUTE AS WELL AS THE
RECORD OF PENDENCY OF SUIT OR NIL
pu ARBITRATION PROCEEDINGS

6. |DETAILS OF HOW AND WHEN DEBT INCURRED Statement endosed as per Annexure-A

7. |DETALLS OF ANY MUTUAL CREDIT, MUTUAL DESTS, | |
|OR OTHER MUTUAL DEALINGS BETWEEN THE ‘ -

| THE OPERATIONAL CREDITOR WHICH MAY |
BE SET-OFF AGAINST THE CLAIM '

] 8. DETAILS OF ANY RETENTION OF TITLE [N RESPECT NIL
| OF GOODS OR PROPERTIES TO WHICH THE DEBT | )
REFERS OR ANY OTHER SECURITY ,

8A  WHETHER SECURITY INTEREST RELINQUISHED NO
9. AILS OF ANY ASSIGNMENT OR TRANSFER OF '

IN HIS FAVOUR
10. AILS OF THE BANK ACCOUNT TO WHICH THE Demand Draft to be drawn in Favour of

TIONAL CREDITOR'S SHARE OF THE | Regional PF Commissioner-l, Chennai”
OCEEDS OF LIQUIDATION CAN BE TRANSFERRED

Recovery Certificate No.

L O‘HP::DR s o sl 1. UO.TN/RO/CHN(SOUTHYPDC/30038/
N IN = ML - LN ) / Al
= S D-142021 dated: 03.08.2021
2. UQO No.TN/50038/GR.2873/Accts2021
dated: 08042021 & Establi

Ledger
3. Order No. TNMAS13430/005003822/05

- 2017 /514735 dated: 22.05.2017 passed
under Section 14B & 7Q of the EPF &

MP Act 1952

m. -

G. DHINESH
Signature of operational creditor or person authorised 1q agl oq his b
(Please enclose the authority if this is being snbmiind ep beha EI
Emplovees’ Provident fFund Orpanisation
Name in BLOCK LETTERS: Mr. G DHINESA, ASSF€TANT PF COVAMISSIONER & RECOVERY OFFICER

Position with or in relation to creditor: RECOVERY OFFICER TO RECOVER THE STAUTORY DUES
AYABLE BY THE CORPORATE DEBTOR under the Employees’ Provident Funds and Miscellancous

Provisions Act, 1952,

‘Address of person signing: Address of the person signing: No 37, ROYAPETTAH HIGH ROAD, OPP
WAGATH HOTEL. ROYAPETTAH, CHENNAI - 600 014. TAMILNADU.

| Email: ro.chennai2 @ epfindia.gov.in :
*PAN, Passport, AADHAAR Card or the identity card issued by the Election Commission of India.



AFFIDAVIT

I, G DHINESH, currently Working at No 17, ROYAPETTAH HIGH ROAD, OFF SWAGATH HOTEL, ROYAPETTAH,
CHENNAL - 600 014, TAMILNADU, do hereby declare and state as follows: -

I3 M/s. Inspan Infotech Pyt Litd, (TN/MAS/50038), 6, Bishop Wallers Avenue South, |* Floor,
Mylapore, Chennai 600 004 corporate debtor was, at liquidation commencement date, that is, the
25" day of NOV 2021 and still s, Justly and truly indebted to me in the sum of Rs.2,16,240/-
(Rupees Two Lakh Sixteen Thousand Two Hundred and Forty only).

% In respect of my claim of the said sum or any part thereof, | have relied on and the
documents specified below:
Recovery Certificate No,
i VO IN/RO/CHN(SOUTHYPDC/S0038/D-14/2021 dated: 03.08.2021
I UO No, I'N/S0038/GR.28/3/Accts/2021 dated: 08.04.2021 & Establishment Ledger
WL Order No. TNMAS13450/0050038/22/05/2017/514/35 dated: 22.05.2017 passed under
Section 1413 & 7Q of the EPF & MP Act 1952.
Note: EPFO reserves the rights to assess up to the date of closure of the company/suspension of
operation and till the period wages are paid to its employees,
3 The said documents are true, valid and genuine to the best of my knowledge, information and

belief,

4, In respect of the said sum or any part thereof, I have not, nor have my partners or any of them,
nor has any person, by my/our order, to my/our knowledge or belief, for my/ our use, had or
received any manner of satisfaction or security whatsoever, save and except the following:

[Please state detalls of any mural credit, mutual debts, or other mutual dealings between the
corporate debtor and the operational creditor which may be set-off against the claim.)

Solemnly, affirmed on 14" day of December 2021

Before me,

Notary / Oath Commissioner

Deponent’s ignature

. fzAm
G. DHINESH
I, G DHINESH the Deponent here in above, do hereby verify and affirm mmdeﬁw < Sm’ﬁfﬁmum

this affidavit are true and correct to my knowledge and beljef. Nothing is false’and 'ﬂom mm]l@ 014
been concealed therefrom.

Verified on this 14" day of December 2021,

. Hemges, u &
Sastant p et
Employees’ PrbwdFethlF na oD

und Qrpa
« HH Road, Chenng ganisatio;




M/s. Inspan Infotech Pyt Litd

Annexure - A

(TN/MAS/50038),

6, Bishop Wallers Avenue South, 1* Floor,

Mylapore, Chennai 600 004 (corporate debtor),
S Nature of dues Perlod Quantum of Remarks
B ST = Lty dues S

1| Penal damages
pny;llhlrll.:rllltlt'l_' 0172014 Rs.1,57)/- UOTN/RO/CHN(SOUTHYPDC/S0038/0-14/202 )
section 0 wrls
the EPF & MP |”Il;lml dated: 03.08.2021
Act, 1952 on
:.’::::l‘: nces 02/2016 | Ry, 12/- Order No. TNMAS 13450/0050038/22/05/2017/
made by the 2017/514/35 dated: 22.05.2017 passed under Section
estublishment 1413 & 7Q of the EPF & MP Act 1952,

2 | Interest paynble
under section 0172014 Rs.2,424/- UO TN/RO/CHN(SOUTHYPDC/S0038/D-14/202 |
TQofthe EPF & | o dated: 03,08.2021
MIP* Act, 1952 on 03/2021
belnted
,':f:,':',’:; e 022016 | Rs.30/- Order No. TNMAS 13450/0050038/22/05/ 2017/
establishment 514/35 duted: 22.05.2017 passed under Section 148

& 7Q of the EPF & MP Act 1952,

3 | Short Rs. 2,12,201/- UO  No/TN/50038/GR.28/3/Ace1s/202]1  dated:
Remittance In 08.04.2021 & Establishment Ledger
Accounts

Rs.2,16,240/-

TOTAL

Deponent’s § u

Al 299
G. DHINESH
qHTUEE | 5

Asaatant PF, Commicsioner
Employees’ Provident Fund Organisation
37, R.H. Road, Chennai - 600014

o o
Tl = L e T
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P e
N ;
. »@\ : EMPLOYEES’ PROVIDENT FUND ORGANISATION
‘.. _J_'tl?;r _ MINISTRY OF LABOUR AND EMPLOYMENT, GOVT. OF INDIA )

Regional Office
37, Royapettah High Road, CHENNAI 600 014

U.0.TN/RO/CHN(SOUTH)/PDC/50038/D-14/2021

Date : 03-08-2021

Sub : Current Demand details in r/o M/s INSPAN INFOTECH PVT LTD
TN/50038

Rel : U.O.TN/MAS/50038/Div 14 /Recovery/NCLT/2021 dated 07.04.2021

U.O.TN/MAS/50038/Div 14 /Recovery /NCLT /2021 dated 06.07 2021

kbl sk okt ko

With reference to the above, it is informed that as per the records available in
Penal Damages Cell there is current demand for the period 12/2013 to 03/2019
|04/01/2014 to #2/03/2021] in r/o M/s INSPAN INFOTECH PVT LTD (TN/50038) is
as follows:-

AC 1 AC 2 AC 10 AC 21 AC 22 Total
14B 973 43 518 28 11 1573
g 7o 1489 75 792 49 19 2424
' |
This is for your kind information. p‘ .
I
Encl: As above LA

(D RAVI KUMAR) -~
ASSISTANT PF COMMISSIONER(PDC)
RO, CHENNAI SOUTH

TO
The Assistant PF Commissioner

Recovery Cell
5. ferm
G. DHINESH
qREEE 6 S
Ashalant PF Cammissioner
Em; “% Jruvident Fund Orpanisation
3 H Rosa Chennai - 600 014.



EMPLOYERES Y
NO.
op

PROVIDENT FUND URGANTSAT LON
37, ROYAPETTAN HIGH ROAD,
POSTTE SWAGAT HOTEL, , CHENNAT
TAMIL NADU, é00074

m LT s 1

INtoerest

\Ppaay
ol

Wohearing u/z V40 d@f rhe kpE 0 Mt Act

5 Q) tor belated remit Lance

9S4 tang

made during the periocs

i nraere Laor

Payment u

0470172014 ¢o 20302021

rurMhsldﬁﬁOCJSJDoolﬁnf 514/ Damages/ Date 10/08/2021
[Please quote this reference number in Your reply|
M/s INSPAN INFOTECH pPvT LIMITED,

0 LHOP ALLFERS AOUTH,

: AVENUE FLOUR, MYLAPORE,
CHERNAL,
685"

600004 .
S1r/Madam,
Whereas,

Employeces’
ralerred

_ under the
1952 (herein afrer
Ll TNMASONS0038000.

And whereas, under the

Provisions of the section 6,
Para 38 of the Employees’

6A and 6C of the Act read with

Provident Fund Scheme 1952,

3 ol Employees’ Ponsion Scheme

1995 and B8(1) of Employees Deposit Linked Tnsurance Scheme 1976, the emplover aof the

°Stablithment is required to remit the contributions along with the administrat|ve
clarges within 15 days of Lthe close of every month.

And whereas, under section 14R of the Act, where an employer makes defanls n pavmEnt
giithe contributions or any charge ¢ Uhe Commissioner is required to recover by way
henalty such damages, nor eXCecding Lhe amour 2l arrears and the rates of Lamagns
raves specified in Para 32A of the EPF Scheme 1952, Para 5 of EPS 1995 and B3 - 030

scheme 1976 (as given bolow)

--——-—-___.._____.____..-_—__—_—-.-__.__-._—.._---.._-__-_--_-_---.-_-

Period of Delay Rate upto 25/09/2008 Rate from 26/09/200%
Less than 2 months 17% 53
2 months and above, and less than 4 months 224 10¢
1 months and above, and less than & months 27% 154
& months and above 3% 25%

Now the scrutiny of the records maintained by this office for the
you during the period from 04/01/2014 to 22/03/2021 shows that
payments which were made after

remittances made by ‘
the respective due dates and the total

amount by way of

penalty and the amount of interest on such belated payments are as under: (Details .n
Annexure A)

--------------------------------------- J{ll:t:u-n L- :- L -l.lan:qq-c :I- ) 1 n-l.‘- rest S —';:-1‘:1.

M (Rs.) tRu ) {Ru L)

;;;_CUntribucions in Afc 1 <150 1452 440,

EPS Contribution in Afec 10 1143 1731 2474

EPF Administration/Inspection charges in A/c 2 90 lag 244

EDLI Contribution in A/c 21

LDLY Administration/inspection chatgus o

SZZITEISSSEITTIIISTIEES




W Yoo arg Gnuivled fo
ey tay therefore avall

Lhe Damagers are levied and in Buuh

UALE may appoar either in perROn or Lhrough your reproasentat | ve duly authoriasd by you

Lo do wo, betore the underailgned an day o TR I |

MM, 1E you had made the paymentn within the reapsol fve dos daten, Lhe

Bapporting document 4 ol praot ol the sueh remltances within he renpuet ive due dat ey
May be produced on the date of hearing,

Al appartuanity ol Belng heard belar

Lhe lamages are loviog,
Lhin appartunily before

I cane you have already made tho paymont  of | he Damagua/intvreay, frle
Immediately aquating the

ann raply
reference pumber ment foned
remittanoe,

above wirn prant of sueh

In cane you do not winh to make any representation and agres with the devas|is
mentionsd In the Anneaxure A,

you may remit Lhe mame through a Challan qurisrated sn the
BUR Portal by loa In to the Portal and unlng the Challan Bl ey wplion i
Q the detaila in the tields provided for Penal Damagen in the Challan ¢
misoel lansous payment optian, '

i

S1HT

Pleane note that Ln the event of your fallure to attend the hoaring in person aE -
through o pernon duly authorised by you to represent you, the undersigned «hall
Procend Lo hold the Inquiry in the above mattors and decide on the levy of damaeges 0
the banie of the records avatlable,

You are alwo liable to pay Lhe amount ol Interens

@ 12% por annum, as mentioned abo
and the same should be pald within

b

Ih days of recelpt of this pummon ‘order, The

Favment should be made uaing the Challan generated an ©he FCR Portal by leg (i ke e
Partal and usaing the Challan Entry option. The detalls of the

intarast should he
“ntersd in Lhe fleldn for

minee llansoun Paymant and the option should be selucted
Interant u/s 790 for mach account.,

Lasued under my signature and sool on this day of

[ .

ASSISTANT / REGIONAL PROVIDENT FUND COMMISSIONKR

RO CHENNAL

| tl
- o

G. DHINESH
TEITEw 3w 6 'mqn
Assistant RE, Compy
Employees Provident Fm:ciis:)?:a.nrisallon
"ate00 014

37, R M. Road (s




ANNEXURE - p
EMPLOY kg (Damagan Calulation)

ST AN EAa PROV I gy
STAT MY - I FUND e u
AT EMENT SHOW NG J\Muum-, pnm“”. ,mm,l,m..m INTIDW

i TN ¢ MAS

t P k Commls;;omr
ltnploa?:?‘slr‘uvldnnt Fund Organisation

chessaed . RM. Road, Chenoal - (400 014,

. ' !‘r"lmﬂ' 10 AND 14p
. reles 4 [ B s
| e T e TNMA..nn-.nn Moon o fiails VAN e £ 4004y
ET. Narr " (S 1]
.-——-—_..__"__"[N"”‘N INFOTRCH pyg LM TN
\h::ql:n Due Date Challan nap No. Delay . e e
o Prnnnnt.\n Daya ARin g Pemy b ve o
1 Date 1Q/1 Amount ol 19/14R pue
=3 Q/14n Ao 1 A
1272003 18570 : s AMe 10 A 2 Ale 22 Tots
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